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0OA NO. 1185/2003 to 1212/2003

- This the 19th day of May. 2003
HOM'BLE SH KULDIFP SINGH. MEMBER (.J)

Q. A Mo 1185/ 2003

Dhatramveer Singh
S/o Sh. Sher Singh.
Village Majhri. FP.0.Gobuhana.

Cistrict .'hajjar fHarvana).

Q..A N N1 1SE/2003

P tambar Yadav, . - orE
5/0 Shri Mohan vadav. o
Vil tage Dabar Enclave.
P.®.Jaffarpur Rautamor,

ﬂ 13
f‘ District Majafgarh.
New Delhi1—110073.
Q.A. N, 1187 /2003 . ) il

Krishan Kumar. . .
S/o Shri Fateh Singh, oy
Vil lage Khedha Gujar, )
P.0O.Dulheda,

District Jhajjhar(Haryana). e
Ramesh, o

$S/o0 Shri Kartar Singh,
Village Majhri.
‘P.O.Gobuhana,

ﬁ" District Jha)jhar (Haryana).

Q. A M. 1 189/2003 ' ;

Jagdish.
S/o Shri Laddu Lal, : l
Village & P.0. lssapur.
New Delh1-110073.

@A o T 1S0/2003

Sutaj Pral:ash.

S/0 Shri Kewal Singh,.
Vil lage & FP.O. Issaput.
NHew Delh1- 110073,

0Q.A. No. 1191 /2003 Gl

Jaivir Singh.

S/0 Shri Nafe Singh,

Village Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).




o
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@..A..mm..gn 192/ 2003

Ancop Singh.

S/o0 Shri Kedar Singh,
Viltage & P.O. Issapur,
New Delhi—-110073.

0.A. . No.. 1 1893/2003

Ramesh Chand,

S/o Shri Bishamber Dayal,
Village & P.O. Issapur,
New Delhi1—-110073.

0.A.No. 1 184/2003

S/o Shri Saradara,

.Viltage Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

O.A_Np . 1195/2003 Cae e

Mahaveer Singh,

S/o Shri Ratan Singh,

Village Khedka Gujjar, P.0.Dulhera,
District Jhajjhar (Haryana).

Q.M. No. 1 195/2003

. t R
Ravinder §ingh,
S/o Shri Tara Chand,
Village Bhovapur,
P.0.Rathdhana,
District Sonepat (Haryana).

Q.A_ No. 1187 /2003

Dharambeer,

S/o0 Shri Suraj Bhan,
Vitlage & P.0O. {ssapur.
New Delh1-110073.

0.A. No. 1198/2003

Ram Avtar

S/o0 Sh. Jai Narayan,
Village & P.0O. Badl!i,
{Haryana). |

Q.A.No . 1 198/2003

Ishwar Singh,

S/0 Shri Mansa Ram.

Village Majhri,
F.0.Gobuhana,

District Jhajjhar (Haryana).

Tk




Q. A No. 1200/ 2003

N
b

Satvee#.
3/0 Shry Ram Chand. H

Viltage Maht t.

P.0O.Gobuhana.

Distridt Jhayjhar (Harvyana).
\

O.A._No 1201 /2003

|
Ganesh Yadav,
S/o0 Shri Mohan Yadav,
Village Dabar Enciave, i
P.O.Jaffarpur Rautamor,
District Najafgarh,
New Delhi-110073.
QAN N0 /2R
. \
Ra) Kumar.
S/o Shri Prithvi.
Vitliage & P.O. lIssapur,
New Dellhi-110073.

\
. 0.A_No| 1203/2003

Ramesthumar,

S/o Shri Balwant Singh,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

o.n-ug%nznm@zmmx e g

oy

Parmanand,

S/o Shri Bujan Singh,
Village Magri,

P.0O.Gobuhana, . . [ |
District Jhajjhar (Haryana).

Q.A . No . 1205/2003

|
Rohtash,
S/o Shri Ramer Singh,
Village Majhri.
P.0O.Gobuhana,
DistriFt Jhajjhar (Haryana).

O_A_No. 1206/2003

Mamman Singh,

S/0 Shri1 Sukhi Ram,

Village & P.0O. Issapur, e
New Delhi1-110073. .

|
0.A_No. 1207/2003

Bhim ‘lngh,
S/o0 Shri Sher Singh,
Vil!aje & P.O. lIssapur,

New D‘Ihi—110073.

| \/
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Suresh D@s

S/o Shri Chattar Das.
¥illage P.O Mitrau,
New Delhi-110073.

*

0.A . M. 1209/2003

!
Dharamveer .
S/0 Shri 'Sri1 Krishan.
Village & P.0O. issapur.
New Delhy-110073.

0;A-No-i2]0[2gg§

Jai Prak‘sh,
S/o Shri |Anand: Ram,

\ Viitlage & P.O. Jaffarpur,
New Delh”—110073.

0.A_No.1211/2003

RavinderJRai,

S/o Shri Jaddu Rai,

Vil lage Dabar Enclave,
P.O.Jaffarpur Rautamor,
District |[Najafgarh,
New Delhw—110073.

o.A.uo.ijnzlgggg
Smt. AniJa,
o Shri bharam Pal Singh, .
Village P.0. lIssapur, R
‘,New Delhi—-110073. —-APPL ICANTS
\
‘(By Advocate: Sh. L.C.Goyal alongwtth
Ms. Man jusha Wadhwa and
| Ms. Pratibha Kumari)
|
versus
1. National Bureau of Ptlant Genetic
Resources, |.C.A.R., PUSA,
New Dethi—-110 012.
(through its Director)
2. The Indian Council of Agricultural Research
PUSA., New Delhi-110 012.
(Through its Director General) -RESPONDENTS
ORDE R (ORAL)
|
! will decide the 0OAs-1185/2003 to 1212/2003 together as

common Issue of facts and faw (s involved in these cases. ..
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Z. qulacants are aggrieved of the fact that despite their
continltous long service as casual labour as ailt the applicants
have been appoinied during the year 1977 to 1992 at different

t imes ‘but they have not been regularised. All the applicants
claim ‘that they have been worlking for the last so many years
but have not been regularised. For this purpose they have
rcl:cdi on a scheme 1ssued by Ministry of Personnel. Public
Gt vevances and FPensicns. Department of Personne! & Training
vide their OM dated 7.6.88. It i1s Ffurther stated _that
ﬁgsponhents vide order Annexure A-1 dated 29.10.99 has ordered
that gs per the recommendations of the committee constituted

|
for tPe purpose continued in OM dated 7.6.88 issued by the

Depart*ent of Personne! & Training had approved the payment of

‘wages ‘to be made to the casual l|abourers engaged€a{ National

Bureau\ of Plant Genetic Resources, |ssapur and submitted that

responbents are acting in piecemeal fashion and are issuing

F;tﬁe (o] defs based on the DOPT scheme of 7.6.88 but are not

regularising the employees though there are vacancies.

3. However, counsel for applicants was unable to point out i f
any jbnior to the applicants have been regularised or if any
senlorhty list 1s being maintained. Counsel for app!licants
has a“so been unable to satisfy. 1t at all the applicants had

ever ‘made any representation seek ing regularisation.

App!ic@nt's counsel submitted that though applicants had been

agitathng through thetr wunion for regularisation but it
appearg that everything was on!; oral as no representation has
ever Shbmltted by the Union has been annexed with the OA. The
fact that respondents had applied the scheme dated 7.6.88 in
plecemFal fashion as per Annexure A—1, so It 1s quite manifest
that respondents in spirit appeats to have accepted the sch@@gr

of 7.65.88.
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4. I think these OAs can be disposed of at this Initial stage

ttself without tssuing notice to the respondents with a
direction to them to examine the case of the applicants for
regular isation. if the applicants can be regulartsed n
accordance with the scheme dated 7.65.88. fhey should pass a

- reasoned and speaking order thereon.

‘* 5. For this purpose, let these OAs be treated as

representation of the applicants and same be sent alongwith

lthis order to the respondents who are directed to

¥ R
B the ¢ py.of

f pass rgasoned and speaking order thereon within a period of

3 mon hs:from the date of receipt of a copy of this order and
.to se to it that applicants can be regularised within the
| Lo
- frahew&rkfbflthe scheme. OAs stands disposed of.
'

6. A Lopy-of this order be placed in all the files.

“ |

( ULDIP SINGH )
Membet (J}
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